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MR. SPEAKER:  If he gives a
motion, 1 will get the statement ol 
the Home Minister on that. He can 
give me a motion that he has suffer
ed a bleeding injury and then 1 can 
get the statement of the Home Minis
ter on that.

SHRI PRIYA RANJAN DAS MUN- 
SI:  Six, please allow me to make a
submission on this.  I would like to 
help you in this matter.

MR. SPEAKER:  I have disposed
it of.

13.18 hrs.

PAPERS LAID ON THE TABLE

Copy  of  Import  Trade  Control 

Policy for 1975-76 and a Statemfnt

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (S1IRI 
VISHWANATH PRATAP SINGH).  I 
beg to lay on the Tabic:

(1) A copy of the Import Trade 
Control PoITcy for the year 1975-70— 
Vols. I & 11.

(2) A statement  (Hindi and Eng
lish versions) explaining reaSOns for 
not laying, simultaneously the Hindi 
version of the above document.
[Placed, in Library. See No. LT-9344/ 
753.

Notification  under  Customs  Act, 

1962, Notifications  umihsr  Ceniral 
Excise Rules 1944 and Compulsory 
Deposit (Income Tax Payers; 

(Amdt.) Scheme, 1975

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE  (SHRI 
PRANAB KUMAR MUKHERJEE). I 
beg to lay on the table:

(1)  A copy of the Notification No. 
G.S.R. 181 (E) (Hindi end English 
versions) published in  Gatette of 
India dated the 1st April, 1975, under 
section 159 of the Customs Act, 1982,

together with an explanatory memo- 
randum.  [Placed in Library. Sm 
No. LT-9345/75J.

(2)  A copy each of the following 
Notifications (Hindi and English ver
sions) issued under the Central Ex
cise Rules, 1944:—

U) G.S.R.  379  published  in 
Gazette of India dated the 22nd 
March, 1975, together with an ex
planatory memorandum.

(n) G.S.R.  380  published  in 
Gazette of India dated the 22nd 
March, 1975, together with an ex
planatory  memorandum  [Placed 
in Library See No. LT-9346 75j.

(3; A copy of the Compulsory De
posit (Income Tax Payers; (Amend
ment)  Scheme,  1975  (Hindi and 
English versions) published m Notifi
cation No. G.S.R. 162(E) in Gazette 
ol India dated the 25th Mai oft, 197f> 
under sub-section (6) of station ly 
of the Compulsory Deposit Scheme 
(Income-tax  Payers)  Act,  1974 
I Placed in Library.  See No. LT- 
9347/75].

Gujarat Government  Ordkrs vs rout 

Gujarat Vacant Lands  in  Urban 

Areas (Ptohxbxtxon or  Alienation )

Act, 1972 and a Statement

THE DEPUTY MINISTER IN THE. 
MINISTRY OF WORKS AND HOUS
ING (SHRI DALBIR SINGH): I beg 
to lay on the Table:

(a)  A copy each of the following 
Gujarat Government Orders undei 
sub-section (4) of section 7 of the 
Gujarat Vacant Lands in Urban Areas 
(Prohibition of Alienation) Act, 1972, 
read with clause (c) (iii) of th« Pro 
clamation dated the 9th February,
1974, issued by the President in rê'- 
tion to the State of Gujarat:*-'

(1) Order No. VCT-1474/131854-V,

dated the 26th February, 1975 in 
the case of Shri Navin<fhan4ra


